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WRI T PETITION (CRL.) NO(s). 94 OF 2013

ATUL KUMAR SI NGH Petitioner(s)
VERSUS

STATE OF HARYANA & ANR Respondent ( s)

(Wth appl n(s) for exenption fromfiling OT.,stay of arrest and office
report)

Date: 31/05/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA
HON BLE MR JUSTI CE MADAN B. LOKUR
( VACATI ON BENCH)
For Petitioner(s) M. C.D. Singh, Adv.

Ms. Sakshi Kakkar, Adv.
For Respondent (s)

UPON hearing counsel the Court made the follow ng
ORDER

After sone argunents counsel for the petitioner sought
perm ssion to withdraw this Wit Petition with Iliberty to the
petitioner to approach the Hgh Court for redressal of his
gri evances.

The Wit Petition is disnmissed as w thdrawn.

| (Neetu Khaj uria) | (Sneh Bal a Mehra)
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